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the House the press did not properly catch 
those two sentences. Some of the Members 
of the House also might not have caught them. 
I say this because one paper has written that 
I shouted at Shri Danse. Even Shri Dange 
would not say that or his companions would 
not say that I shouted at their leader. What 
I said was this. I said: 

.. I want to know whether we have some 
rights or not." 

Then you kindly said:-

" Yes, you have a right. It 

Then I said; 

.. Then you must regulate them ; you 
must regulate all. We want to hear 
everybody. It is a fact that the home 
Minister's speech was not heard by us. 
We want to hear Shri Daoge also. We 
can do this only when they are silent." 

This is what I said. I wanted do correct 
the impression. 

MR. SPEAKER: That day was unfortu-
nate but I do not think we should remember 
that. To day at 4 o'clock we are having a 
discussion on that and I am sure, each party 
will help me in restoring order. After all, 
every hon. Memher has a right. But when 
there is no order in the House, when Shri 
Dange is standing and others are shouting, 
what is the use of Kripalaniji catching my 
eye? It is not as though everybody was 
silent and he was not allowed to speak. Every 
body was shouting ; Shri Dange was on his 
legs ; so, catching my eye was as good as not 
catching it. 

Shrimati Sudha Reddy was speaking 
that day. She may continue her speech. 

SHRI S. M. BANERIEE (Kanpur); Sir, 
that bulky report has been circulated to us 
only three or four days ago; so, some' more 
time should be allowed. 

SHRI M. N. REDDY (Nizamabad): Sir, 
you must fix some time for debate on that 
statement.· 

MR. SPEAKER: You cannot ask me 
that. I am not going to answer a question 
on the floor of the House. There is some 
procedure. 

SHRIMATI SUDHA V. REDDY 
(Madhugiri): Mr. Speaker, I have welcomed 
the registration of the Central Social Welfare 
Board under section 25 of the Companies 
Act but I would like it to be ensured that 
the Central Social Welfare Board, as a 
company, secures the effective participation of 
the State Governments in whose territory it 
works. I would also like to plead that the 
tentacles of this octopus of the Company 
Law do not strangulate small welfare insti-
tutions which are situated in the countryside. 

SHRI B.K. DASCHOWDHURY (Cooch-
Behar): That is not a correct statement that 
the hon. lady Member is making here: 

MR. SPEAKER: If it is not a correct 
statement, there is no point of order involved 
in that. Everybody has a risht to make a 
statement. 

SHRI B. K. DASCHOWDHURY: Are 
we to be here to hear incorrect statements? 

MR. SPEAKER: Order, order; there is 
no point of order. 

12.08 brs. SHRI B. K. DASCHOWDHURY: Some 
of the States have seriously objected to this 

DEMANDS FOR GRANTS-Contd. proposal and even, after that, they have 
seriously rejected that. As for example, 

DEPARTMENT OF SOCIAL WBLFARE-Contd. West Bengal is one of the States. 

MR. SPEAKER: The House will now MR. SPEAKER: There is no point of 
resume consideration of the Demands of the order in that. 
Department of Social Welfare. We have 
taken 15 to 20 minutes already on that day SHRI B. K. DASCHOWDHUR Y: Let 
and we have only two hours today; so, them then tum the whole cabinet into a 
these Demands will go to tomorrow also. limited company. 
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MR. SPEAKER: Order, order. 

SHRIMATI SUDHA V. REDDY: That 
participation should be secured and, I think, 
the tentacles of the Company Law should 
not make it very difficult for rural institutions. 
One must also remember, as regards the 
volunteer workers associated with the Board, 
well, their ages range between sweet seventeen 
and faltering seventy. It is presumed only 
the social workers falter at seventy. 

AN HON. MEMBER: What about the 
Ministers? 

SHRIMATI SUDHA V. REDDY: But 
still one must think of these largely elastic 
pattern that the Board has enjoyed so far. 
One must also give some thought to security 
being bestowed on the staff who are very 
apprehensive about their future. In the 
past, opinion has been sought right from the 
Attorney-General downwards, and they have 
found that the Social Welfare Board has 
been hitherto a limb of Government. In 
fact, in the case of an accident to a jeep in 
Mysore State, the Ministry has addressed 
the Mysore State Social Welfare Board saying 
that the case should have been filed against 
the Union Government. Well, naturally, 
the staff thought that they would have the 
security of service as a limb of Government 
and, I feel, this security shOUld be preserved. 

The next point that I would like to touch 
upon is that I am very happy the Central 
Social Welfare Board has now started 
concentrating on the family as a unit and has 
introduced the new programme of "Family 
and Cbid Welfare". But there are many 
asPects of this programme which perhaps 
need a bit of strengthening and alterations. 
One is that at the field level, the whole 
programme has been put in-charge of the 
Taluk Board Cbairman or Panchayat Samiti 
Chairman. Now, this means that the Ministry 
perhaps thinks that panchayat samiti 
chairmen are omnicient, omnipresent and 
omnipotent. Well, I would beg to disagree. 
Panchayats may be all right to handle subjects 
like relief works, horticulture, silviculture, 
sericulture, agriculture and piscieulture but 
if we think that they can handle femi-culture 
and pediatriculture also equally well, I am 
afraid we are jolly-well mist8ken. Why 
should we assume that even in States where 

social welfare is not one of the obligatory 
functions of the panchayat law they should 
be in-charge of this programme? Further, 
it is very difficult for women to merely 
work as functional vice-chairmen. After 
all, a vice-chairman is only a vice! who can 
preside in the absence of the chairman. 

One must also remember that party 
politiCS,llas percolated and vitiated the vaitl 
organs of local-self government. I think, 
our villages are more sick with politics then 
with malaria-which we have successfully 
banished today. If this be tbe case, whly 
not allow non-aligned, un-aligned, women to 
run their business. 

12.lS bro. 

[MR. DEPUTy-SPEAKER in the Chair]. 

Then I would like to speak about our 
agreement with the UNICEF. The UNICEF 
has given 1,93,000 dollars by way of supply 
of equipment and for various training pro-
grammes. This equipment is ordered under 
global tender and consists of such sophistica-
ted items that even the most aristocratic or 
housewives in New Delhi would be wanting 
to possess them. If this is the case, why 
not we recall that, after all, all that a poor 
rural girl wishes to prepare in her home is 
perhaps a little wheat or jowar or rice or 
one other thing and certainly not casata 
and soup. 

On the question of supplying scooters to 
the Mukhyasevikas to run on errands with, 
I shall not comment further excepting that 
I am sure all the hon. and good members 
of this House will not comment on whom 
she should take on the pillion. 

I am glad that, out of Rs. 44.46 crores, 
nearly 26 crores have been earmarked for 
child welfare, the rest being for women's 
welfare of non-student youth, welfare of 
handicapped, social defence training and 
research programmes, etc. After all, child 
welfare is the pivot of all welfare schemes. 
Child is the father of man, but we must 
also remember that woman is the mother of 
the father of man. It is this facet which 
has been bighlighted in tbe report of the 
Committee on Cbildren's programmes 
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presided over by Shri Ganga Saran Sinha. 
For the first time, an effort has been made 
to examine the total requirements ..... . 

MR. DEPUTY-SPEAKER: I am sorry 
to disturb the han. lady Member. She has 
taken more than 20 minutes ... 

AN HON. MEMBER: Allow her a few 
more minutes, Sir. 

MR. DEPUTY-SPEAKER: Her speech 
is quite interesting. She may try to con-
clude. 

SHRIMATI SUDHA V, REDDY: For 
the first time, an effort has been made' to 
examine the total requirements of the child 
in an integrated and comprehensive manner, 
making a detailed examination of the aspects 
of major child welfare services in the country, 
including' health, nutrition, education and 
other welfare programmes. The whole of 
this report is under the examination of the 
Ministry, and I hope it will emerge from the 
golden closet' Adopted'. 

It has also come to the conclusion that 
a conjoint effort on the part of the volun-
tary sector and the governmental sector is 
essential for smooth promotion of pro-
grammes in the country. In a country of 
limited population, where tho economy is 
geared high and where basic socio-cconomic 
maladjustment still chara.:terises the plight 
of about 20 per cent of the people, the 
concentration is not so much on further 
extension of non-professional service as it 
is on making professionally trained people 
available for tackling the hard core of society's 
problems. Such CaDnot, of course, be the 
case where perceptages are largely reversed. 
Where 20 per cent of the population are io 
acceptable socio-economic circumstances and 
the others are not, tbe availability of an 
adequate corps of non-professional, both 
volunteer and employed personnel, becomes 
a sine qua non. Our country, it is estimated, 
requires about 7 lakhs of women workers. 
Where are the schools of social welfare to 
train so many workers ? We all have to 
learn by the trial-and-<:rror method, We 
must also remember that we have sown 
very little by way of seeds of leadership in 
the last few years, but I trust that nature 
will be more bountiful and it will bless us 

with more blossoms and fruits than 
deserve. 

we 

The last point I would like to make is 
a plea for the handicapped. Nearly 2 to 
S % of our population are handicapped apart 
from the handicapped in other spheres. 
Special officers have been appointed and 
employment exchanges have been brought 
in. But what has been done is that sympa-
thy for the handicapped has not been 
properly evoked. The NDC seems to have 
passed a resolution that the whole question of 
handicapped should be placed in the State 
sector. May I plead that the Centre must 
pilot schemes where there are DOne in the 
States, schemes for partially blind, partially 
deaf and partially letarded like many of os 
(interruplions) also workshop for the handi-
capped should be sponsored by the centre. 
The States should give capita grants for the 
handicapped. 

I also plead that there should be one 
district level institution for the handicapped. 
I also want one district level institution for 
destitute children of whom there are nearly 
lot lakhs in this country. There should be 
better facilities for tribal children who are 
in the Tribal BlOcks. 

Also the question of old age pension, in 
SOme States is simply a farce. ? For instance 
it is given to people over 70 years knowing 
that the average life expectancy of an Indian 
is well below 40. Pensions should not be 
planned for those who are in their grave. 

Prison welfare schemes should assume 
Gladstonian complexions rather than Du 
Canaian since we are still labouring under the 
ancient British patterns. Socioeconomic prog-
rammes which were recently discontinued by 
the Social Welfare Board should be brought 
in again. It is learnt tbat they suffered some 
losses. May I ask whetber only our public 
undertakings are entitled to make losses and 
none else? Certain enactments including SIT 
and children Act shOUld be re-<:xamined and 
suitably amended. 

Lastly "it is said that Gladstone could 
persuade most peoplo of most things and 
himself of anything and yet, there were times 
when he will not persuade himself of any-
thing." 



21S D. G. (Dep/l. APRIL 14, 1969 Social Welfare) 216 

[Shrimati Sudha V. Reddy] 

I hope I have been able to persuade Shri 
Govinda Menon who is not here to-day and 
also Shrimati Phulrenu Guha to adopt some 
of the measures that I have pleaded for. With 
these words I support the demands of the 
Social Welfare Department. 
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SHRI P. R. THAKUR (Nabadwip): Sir, 
I thank you for giving me this opportunity 
to speak on the Demands for Grants under 
the control of the Department of Social 
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[Shri P.R. Thakur] 
Welfare. Here is the department which has 
been made responsible for the welfare of the 
Scheduled Castes and Scheduled Tribes, but 
it has miserably failed to discharge that 
responsibility. I have already given notices of 
a number of cut motions in disapproval of its 
policy regarding Scheduled Castes and 
Scheduled Tribes. In view of the time limit, 
however, I would restrict myself to only one 
or two specific points. 

My very first point is about the Office of 
the Commissioner for Scheduled Castes and 
Scheduled Tribes. In spite of the operation of 
the Constitution for the last 20 years this 
Government has totally failed to set up a 
right kind of the Commissioner's Organisation 
in accordance with the intention and objective 
of the Constitution. Provision was made for 
this • Administrative Machinery' with the 
definite purpose of safeguarding the rights of 
Scheduled Castes and Scheduled Tribes, but 
this Government was not really interested in 
such an effective organisation. That is why 
even the status, powers and functions of the 
Commissioner have not yet been clearly 
defined and codified. It has been a deliberate 
policy of this Government to keep everything 
vague in this regard, so that there would be 
ample scope for manipUlation, nay, mischief. 

The first Commissioner himself raised 
this issue pointedly and whenever the ques-
tion carne up in Parliament, Government 
was giving different versions and was shift-
ing grounds every time. 

A general excuse has been that every-
thing is provided in the Constitution. But 
it is a matter of sheer commonsense that the 
administrative details of the powers and 
functions of the statutory office of the Com-
missioner cannot be given in the Constitu-
tion. It was just to hoodwink the con-
cerned people that the position was kept 
fluid under some excuse or the other, and 
to keep some office as a mere showpiece. 
The real intention of the Government became 
crystal clear in the so-<:alled reorganisation 
of the Commissioner's office in 1967. Imme-
diately after this action, some of us gave a 
detailed memorandum aga,inst the Govern-
ment policy and measures' in this regard. 
But that did not bring any sanity to this 
Government. The evil intention of tbe 
Government was further confirmed in the 
appointment of the present Commissioner in 

the wake of the 1967 reorganisation. The 
office of the Commissioner was being gradu-
ally converted into a spring board for politi-
cal and official patronage. It is no \lie 
telling the story which is so well-known to 
everybody now. In appointing the present 
ommi~io  the Government has played a 

fraud on the Constitution. Here is a person 
who is a retired Government official like 
his predecessor, Shri Sengupta. It is signi-
ficant to know why the Government was not 
inclined to extend the service of Shri Sengupta 
beyond the first year of his working. 
Because of his practical experience in this 
very Department, Shri Sengupta could 
disclose many bitter truths in his report and 
that obviously annoyed the Government. 
They wanted somebody else who could fit in 
their design. The present Commissioner 
Shri Bose was the obvious choice because of 
his background. He was the man who, 
while still in Government service, publicly 
decried in 1964 the Constitution-makers for 
making the special provisions for Scheduled 
Castes and Scheduled Tribes. A demand 
was made in this very House for action 
against him. But not only no action was 
taken against him, but this very person who 
does not believe in the Constitutional pro-
visions for Scheduled Castes and Scheduled 
Tribes was appointed the Commissioner to 
look after the welfare of these people accor-
ding to those Constitutional provisions. Is it 
not an act of sheer dishonesty and malevolent 
intention on the part of this Government ? 
We again raised our voice against the 
appointment of this person and the 
Minister concerned and the Government 
were fully aware of our resentment in the 
matter. The appointment was given for 
one year in the first instance, and thus there 
was an opportunity for the Government to 
rectify the position. But it was either out of 
sheer vindictiveness or as part of a deliberate 
design that the Government reappointed him 
for a term of another two years. A sizeable 
number of hon. Members of Parliament 
personally met the Prime Minister and sub-
mitted a detailed memorandum containing 
various points against this Commissioner and 
asking for his removal from that office. A 
copy of that Memorandum was laid on the 
Table of this House on 5th December, 
1968. The hon. Minister promised to look 
into it. 

In answer to a subsequent question it was 
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stated by Government that the matter was 
further discussed with the Members concerned 
and their views were communicated to the 
Commissioner. But now it has been revealed 
that actually no discussion on the Memorandum 
was held with the members concerned. Out 
of 27 si a o i~s to the Memorandum, only 
two casually referred to the views expressed 
by the Commissioner at the Srinagar Con-
ferenee on National Integration during the 
course of a meeting of the Informal Consul-
tative Committee of this Department, and 
only a copy of the summary record of that 
meeting was forwarded to the Commissioner 
in the normal official course. It is now 
stated that no further action is called for 
in the matter. Is it not a sheer trick on the 
Members of Parliament on a very serious 
issue affecting the life of nearly one-fourth 
of the country's population? 

MR. DEPUTY-SPEAKER: The hon. 
Member may continue his speech when we 
meet again after lunch. 

13 hours. 

The Lok Sabha adjourned for Lunch 
till Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch at 
five past Fourteen 0/ the Clock 

[SHRI GADILINGANA GOWD in the Chair. 

DEMANDS FOR GRANTS-Contd. 

DEPARTM2NT OF SOCIAL WELFARE. 
Contd. 

MR. CHAIRMAN: Shri P. R. Thakur. 

SHRI JYOTIRMOY BASU: (Diamond 
Harbour) . •• 

SHRI SHEO NARAIN (Basti) . •• 

MR. CHAIRMAN: The Speaker has 
already given a ruling that at 2 o'clock there 
is no Zero Hour; therefore, I am not going to 
allow anything. 

SHRI JYOTIRMOY BASU: •• 

•• Not recorded. 

MR. CHAIRMAN: Nothing will go on 
record of what they say. Please do not put 
me in an embarrassing position. You 
approach the Speaker. Shri Thakur may 
commence his speech. 

SHRI P. R. THAKUR: Mr. Chairman, I 
want a specific answer from the concerned 
Minister as to what he has done to the 
Memorandum against the present Commis-
sioner. There are specific points in the 
Memorandum and they must be answered in 
a direct way. Let the Government deny the 
facts stated in the Memorandum and justify 
the reappointment of the present Commis-
sioner. It is no use telling us that the 
Government is guided by the Constitutional 
provisions and the Commissioner may have 
his individual opinion. If the Commissioner 
is an honourable Person, let him be first free 
from the statutory responsibility of his office 
and exercise his fundamental right of indi-
vidual opinion. The Government cannot play 
a double standard in this regard. They 
must act and remove the present Commis-
sioner. It is far better to wind up the 
Commissioner's office than to keep the show 
of such a functionary with patently anti-
constitutional ideaS. He is more of a politi-
cal anthropologist than a social anthropolo-
gist. 

It is not only a question of appointing a 
right kind of person to the high office of the 
Commissioner but also a thorough re-organisa-
tion of the set-up of his organisation. Earlier 
also we made specific suggestions to this 
effect, but there was no action. It is under-
stood that the latest report of the Committee 
on Untouchability has also dealt with this 
question of re-organisation of the offiee of 
the Commissioner for Scheduled Castes and 
Scheduled Tribes. I urge upon the Govern-
ment to consider this question very carefully 
and dispassionately and rectify their mistake 
in the set-up introduced in 1967. 

My second point is about the set-up of 
the Department of Social Welfare itself. The 
high-handed and hostile attitude of the high 
officials of this Department towards the 
Committee on Untouchahility is a testimony 
of the kind of welfare that is being rendered 
to the Scheduled Castes and Scheduled Tribes 
through the official set-up of this Department. 
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There has been a lot of startling disclosures 
about the attitude and activities of the present 
Director General of Backward Classes. It is 
understood that this official had a big hand 
in the downgrading of the office of the 
Commissioner of Scheduled Castes and 
Scheduled Tribes through the 1967 re-
organisation. It is for the Government to 
look into the facts in this regard. The recent 
role of the same official in regard to the work 
of the Committee on Untouchability has also 
been highly objectionable and even 
dangerous. 

Some of his other associates in the 
Department also have been playing a dubious 
game for quite so";e time. Seeing these 
things, we sometimes wonder why and how 
all such officials have been selected and 
brought to this Department. Is it for the 
welfare or otherwise of the Scheduled Castes 
and Scheduled Tribes? They say, there are 
now 21S IAS/ICS officers in the country from 
the Scheduled Castes and Scheduled Tribes. 
Why could not the Social Welfare Depart-
ment select even a single officer from amongst 
them to look after the welfare of their kith 
and kin? If one suspects something in it, 
that would be quite justified. Unless and 
until this Department is purged of the officials 
like the present Director General and some 
of his associates, there cannot be any wel-
fare service for the Scheduled Castes and 
Scheduled Tribes. 

I would like the hon. Minister to ceAsi-
der these facts dispassionately and make a 
thorough reorganisation of this Department 
if he is really serious about doing something 
for these people. 

There has been a longstanding demand 
for the creation of a separate and full-fledged 
Ministry to deal all aspects of the welfare of 
Scheduled Castes and Scheduled Tribes. But 
the Government has been evading this vital 
demand on some excuse or the other. There 
was no difficulty for tbis Government to 
create a separate Ministry or Department to 
deal with the problems of the refugees. But 
the dif6culty arises only in respect of Schedu-
led Castes and Seheduled Tribes. Even now 
the service matters concerning the people are 
dealt with by the Home Ministry and simi-
larly other matters are being dealt with by 
different Ministries/Departments. It is high 

time that the Government changes its attitude 
and immediately create a separate Ministry 
for Scheduled Castes and Scheduled Tribes 
with a Cabinet Minister for full coordination 
and concerted action on a war-footing. 

Lastly, in regard to the recent statements 
of Sankaracharya of Puri, Shri Golwalkar 
and shi'i.,. Karpartri about the practice of 
untouchability, I would only say that it is no 
use simply condemning such genetically 
diseased persons. The best course for the 
Government would be to organise some 
Pinjrapoles and send all such people there 
for long-term treatment. 

lTm~ ~) ~ 
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SHRI SHBO NARAIN: Why are you 
not prosecuting them in Bengal ? Do it there; 
you are in Government there. 
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SHR! JYOTIRMOY BASU: We are 
always with them. We arc treating the tribal. 
and backward classes as our people. 
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SHR} MANOHARAN (Madras North): 
Mr. Chairman, already encomiums have 
been showered on the personality of our 
Minister, Mr. Menon, for his capacity to 
deal with two Departments in his Ministry. 
One is Law and another is Social Welfare. 
} have no doubt about hiB capacity to deal 
with the situation when it arises. Let me 
take this opportunity to express my views 
about the !IIost important situation that has 
arisen out of the speech of Puri Shankara-
charya. Before me my friend, Shri Shea 
Narain, has expressed his strong resentment 
against the speech made by Puri Shankara-
charya. You know the fathers of the 
Constitution have thought it fit that aboli-
tion of untouchability should find a place 
in the fundamental right. of the citizens. 

For the benefit of the House let me read 
Art. 17: 

"Untouchability" i. abolished and its 
practice in any form is forbidden. The 
enforcement of any disability arising 
out of "untouchability" shall be an 
offence punishable in accordance with 
law." 

The law is very clear and Shankaracharya 
has expressed the deep-rooted feelings of 
certain sections of our society which has 
been here for the past so many years. 

You know, Sir, there were times when 
if the Harijans wanted to recite any Vedas 
or slogans or something of that kind, their 
tongues were chopped of; if they wanted to 
recite Mantras, the buming-oil was poured 
into their cars. That was the type of 
cruelty from which this country suffered 
for the past so many decades. 

But now, altogether new forces have 
come into play, the awakening society, the 
progressive and the revolutionary forces 
which are on the surface of the country 
today. 

Utilising this opportunity, let me tell 
Puri Shankaracharya and his company that 
this country will not tolerate such kinds of 
non-sensica1 utterances. Personally speaking, 
as a DMK party people, we know, we had 
our honoured job of educating the masses 
of our country against practising untouchability 
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as much as possible in our lives and to see 
how people could adjust with the present 
situation and creating conditions wherein 
all people belong to one and only caste, 
that is, humanity or mankind. 

The caste hindus, with their tongues in 
their cheeks, thought that parties like the 
DMK and the DK were responsible for 
creating the situation of chaos in the country. 
But, thanks to our perseverance we have 
been able to succeed in wiping out untoucha-
bility from that part of OUT country. But 
now, I am ashamed to see this thing. Here 
comes a man with his battalion, who thinks 
that untouchability must stay. 

Sir, untouchability is a blot on the social 
fabric of our country. Yesterday, while 
broadcasting through the All-India Radio, 
the Prime Minister has stated about this. 
Speaking of Social injustices that still exist 
in India, the Prime Minister said: 

"Some rcocnt statements have once 
again brought to light the prejudices 
which seem to be deeply rooted in 
many or our people. ,There is no 
doubt in my mind that it is as impor-
tant and urgent to fight these out-
moded, unscientific and utterly false 
prejudices, as it is to fight vested 
interests in the economic sphere. For, 
it is obvious that these attitudes are 
being encouraged to protect other 
vested interests which are just as firmly 
entrenched. 

Discrimination and inequality, whether 
economic or social, rob freedom of 
meaning and eroded the very base of 
national unity. From the sacrifices of 
countless millions had grown the tree 
of freedom. It is yet to flower fully 
and to bear fruit". 

This is the exact time when Puri 
Shankaracbarya intervened to demolish the 
whole fabric of society. What action is 
going to be taken by the Government of 
India is not our concern. ~ , I want to 
suggest one thing to Puri Shankaracbarya 
and his people. Let them not fail to read 
what is writteen on the walls very visibly. 

Sir, I am now reminded of a poem given 
to this country by Mohammad Iqbal. He 
said: 

"Go and awaken the poor and dis-
possess of this Universe; 

And sllllke the walls of the richmen's 
palaces t6 their foundations; 

Let the frail sparrow hurt it self 
against -the eagle; 

Let the fervour of self-confidence warm 
up the blood of slaves. 

The day of the Sovereignty of the 
masses is approaching fast. 

Demolish the old relics wherever you 
find them." 

I want to tell to all these people who 
are believing in untouchability, caste and 
all that, to read what is written on the 
walls. 

The people of our country want to 
create a new society altogether, devoid of 
caste .in our social structure. No individual 
should be decided, no individual should be 
judged, on the basis of the colour or the 
caste of that individual; but each and every 
individual of this country should be judged 
by the contents of his character. Unless 
this is approved by society, I doubt very 
much whether we could pull on. So, let 
US all take a vow. 

This sort of talk of practising untoucha-
bility and creating belief in untouchability 
is a blot, as 1 have already stated. We 
must put a stop to that. 1 am very happy 
to note that the House is one with us. The 
entire Members of Parliament arc already 
condemning Puri Sankaracharya. Despite 
our mounting attack, Sankaracharya issued 
a statement the next day which complicated 
the whole thing. He said: "I believe in 
untouchability and 1 believe i;' Shastras". 
Thirdly, he has gone to the extent of saying 
that just as the Vice President canoot perform 
the functions of the President, the Sudras 
canoot hope to become Brahmins. So far 
I thought that Sankaracharya was a fool 
only in religion. But now I have no hesita-
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tion to say that he is equally a fool in 
politics too because the Vice President can 
becom the President of the country and he 
can perform the functions of the President. 
But here he thought it fit to say that 
Sudras cannot become Brahmins. 

Sir, in the name of religion, in the name 
of caste and in the name of community, we 
have shed much blood in the past so many 
years. Hereafter we are not in a position to 
shed blood in the name of religion, in the 
name of caste and in the name of 
community. The old slogans .like 
untouchability, unapproachability and 
unseeability ought to be wiped out from 
this country in 1010, lock, stock and barrel. 
We must root them out. In case we feel-
let me go to that extent-that 
religion stands in the way or Shaslras stand 
in the way or Manu Dharmas stand in the 
way and that is why untouchability stays, 
then I have no hesitation in teIling this 
House-let the entire religion go to hell. 
Mankind and human beings-dignity of 
mankind and dignity of human beings-
must be accepted by all religions. I must 
interpret like this. 

Sir, I do not think that Puri Sankara-
charya is delivering goods for the people in 
this country. What action does Government 
propose to take against him? Some people 
said that he must be flogged in the open 
street. Others said that he must be whipped 
in the open street. Snme others said that he 
must be put behind bars. I can say one 
thing as to what will happen to him if 
Puri Sankaracharya comes to Tamil Nadu. 
In all humility I will say that at the airport-
if he travels by plane-or at the railway 
junction-if he kavels by train-he will be 
arrested and put behind bars. 

It is nothing but sheer nonsense on the 
part of individuals, especially in the era of 
s i ~, to speak that untouchability must 
stay. So Sir, I would request the Han. 
Minister, Shri Menon who is capable of 
dealing with the situation, to take note of 
this and say what action he could possibly 
take. Let me advise the Government that 
this kind of utterences are allowed to go 
unchecked, it will open the floodgates of 
revolution all over the country. 

The second point to which I want to 

draw the attention of the Minister is regar-
ding the Central Social Welfare Board and 
its conversion into a company. My attention 
has been drawn by certain employees of the 
Board to a circular issued on 1st April 1969 
saying that Government of India haveintima-
ted that the Central Social Welfare Board will 
function as a company registered under Sec. 
25 of the Companies Act., 1956, with ell'ect 
from 1st April, 1969 and the existing stall' of 
the Board will be brought on to the establish-
ment of Central Social Welfare Board 
Company with ell'ect from 1st April, 1969 and 
that the legitimate interests of stall' in service 
matters will be safeguarded by the Board 
which will be framing its own rules and 
regUlations. Much confusion has already 
been created as to whether it is to be conve-
rted into a statutory board or whether it is 
to be a company. That has been engaging 
the attention of the Education Ministry and 
ultimately they have come to this decision. 
I only want to ask about the employees. 
They are afraid as to what will be their 
position-whether they will be treated as 
Government employ_ or as employees 
of the company. In case they are treated as 
emplyees of the company, are they entitled 
to all the facilities that they have been 
enjoying as Government employees in the 
past ? The conversion of the Board into a 
company does not speak anything about it. 

I want to draw the attention of the 
Minister in this regard and I request him to 
please go into this matter and the misgivings 
or misunderstandings or apprehensions in 
the minds of the employees who are associa-
ting with the Board must be removed in 1010 
completely. 

Once again I request him to consider 
this case. Yesterday I had a talk with him 
and he was very sympathetic. It seems that 
the employees also met our Law Minister 
who has also told them that he would do 
the needful. The Madras Government 
have already decided to place the services 
of these employees of this Ministry with 
this firm and certain others are already 
abolishing the Social Welfare Board and 
unless prompt action is taken, the employees 
may lose their confidence in the Government 
and the Government's prime duty is to see 
that this fear-unfounded or founded-must 
be removed from the minds of the people. 
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i!iT ~ ~ ~ ;rttif i!iT ~ ~ <mfT 
"r<ff"lfMi ~ ~ ~ ~ I 

SHRI lYOTIRMOY BASU (Diamond 
Harbour): Sir, before I go into details 
I would like to say that, since the traditionai 
financiers of the Congress have diverted a 
part of their funds to Swatantra, etc., they 
have fallen back on the social welfare racket, 
apart from the Cooperatives. This has be-
come a channel for infiltration of foreign 
money, foreign vicious money, and it will 
prove one day that this foreign money will 
be poison for us. This money is being used 
for actions of subversion. 

SHRI VIKRAM CHAND MAHAJAN 
(Chamba) : Which foreign money--Chinese or 
Russian? 

SHRI lYOTIRMOY BASU : I will come 
to that. I am quoting a recent case to show 
how the money earmarked for the welfare 
of the people has been diverted for political 
purposes. When an appeal was made for 
the North Bengal Relief Fund, a total of 
Rs. 37 lakhs came forth from the people. What 
did Mr. Dharm Vira, the Governor of West 
Bengal, do with that money ? He had 
transferred that· money to his personal bene-
volent fund and he was the sole operator of 
that fund. He could give that money to 
anybody he had chosen to. What did he do 
with the money? A sum of Rs. 1 lakh 
and 30 thousand was given to Shri P. C. Sen 
the former Congress Chief Minister just 
before the Elections under the pretext of 
relief work. Similary, another amount of 
Rs. 11 ,000 was given to Shrirnati Renuka 
Ray, another Congress lady who had been 
running' some sort of a relief organisation. 
There are a lot of complain!s against the 
Paschim Bengal Samaj Seva Samiti of which 
the former Law Minister is the Chairman. 
I would like Mr. Menon to give a categorical 
reply if he has any information about this 
organisation in his records. Only the other 
day, a huge quantity of powder milk, which 
was marked as unfit for consumption, worth 
about a crore of rupees was handed over to 
that organisation. What has happened to 
that milk? What has happened to the sale 

proceeds of the Milk powder? We would 
like to have information from the Minister. 
In the name of social welfare, a racket is 
being run. 

This Paschim Bengal Samaj Seva Samiti 
has also lending business. It has lent to 
Basumilli, a paper, one lakb of rupees and 
also to another institution called the Metro-
politan Credit Cooperation of which the 
same gentleman is the Chairman, an amount 
of Rs. 2 lakhs, Basumati has been beating 
the Congress drum as its mouthpiece more 
than anybody else. There is another organi-
sation known as the National Publicity Forum 
which claims to have raised funds to the 
tune of Rs. 7 lakhs. They wanted to stop 
the growth of Communism in this country. 
It is not a registered society. Neither it has 
any Bank Account. No money has been 
received through cheques. You can very 
well understand the position. 

There is also a case against the District 
Congress Committee Secretary, Shri Hans-
wadhara, in o ~ io  with selling of powder 
milk worth a lakh of rupees. The police 
case is still pending. I would like to know 
when this man is going to be put behind the 
bars. I don't want to talk about Bharat 
Sewak Samaj here as everybody knows about 
it and what it has been doing. There are 
plenty of laws, but very little effect of the 
laws is felt. In Gujarat, electricity conne-
ction has been denied to B person just 
becasuse he is an Adivasi, just because he is 
coming from the backward class. 

Sir, I will now go to the pronouncements 
of certain leaders. Much has been said 
about the Sankaracharya of Puri and I would 
treat him with the contempt that he deserves. 
I only want to know from the Government 
why is it that he bas not been prosecuted so 
far and put behind the bars to safeguard the 
interests of the people who are already 
oppressed. 

There is another gentleman-my hon. 
friends to my right may not like this refer-
erce to him, but they will forgive me-the 
RSS boss, Shri Golwalkar, who said in an 
interview to a Marathi, daily that eMtu,-
varna, the caste system, was God's creation 
based on poo,va karma, deeds in previous 
birth. These remarks created B controversy. 
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[Shri Jyotirmoy Basu] 
I ask, why are these people given the 

freedom to spread such poison? Yet we hear 
sermons from the Treasury Benches and we 
are expected to say good things about their 
budget and their activities. 

As regards Harijan friends, I will show 
what has been done. Giving figures of 
scheduled caste employees, Shri Elayaperumal 
said tbat as against 12.5 per cent reservation, 
the Scheduled Castes got only 1.19 per cent 
(Class I posts), 2.1 per cent (Class II posts), 
7.4 per cent (Class lll) and 10.4 per cent 
(Class IV). This shows that all the talk 
about having the full quota of employment 
to the scheduled castes is bluff; they have 
been bluffing their way to catch the votes of 
the people for the last 20 years. In return 
for the votes, they have given nothing at all. 

To keep the channel of finance for the 
Congress flowing to keep it alive, knowing 
that certain States will have to be written 
off the Congress books of account in 1972, 
they have taken a new step by converting the 
Social Welfare Board into a limited company. 
I have never heard of a thing like this. 
Imagine the.iudiciary or the cl.lstoms depart-
ment being converted into a public limited 
company. Can you imagine the lengths to 
which they have gone to preserve the throne 
for themselves ? 

What are the facts? This clearly impin-
ges on the States' sphere of activity which 
the State Governments will not allow. The 
articles and memorandum of association 
clearly state that the character of the board 
will change. The State Bo!lrds will be 
advisory bodies. The executive powers will 
remain with the branch of the company cen-
trally controlled. The total number of 
members of the advisory committee will be 
decided by the company and it may-not 
must-include nominees of the State Govern-
ment. The word 'may' leaves it open for 
the company to exclude nominees of the State 
Government. The State Government will 
have its nominee as chairman; 50 per cent of 
the nomination for the State branch has been 
taken away. This is what t,lIey want to do 
to maintain the channel through which they 
could siphon money to keep their organisa-
tion alive when they are thrown out before 
long. So we demand that the Government 
amend things in consultation with the State 

Governments and stop this kind of mischief 
they have been doing. 

The Untouchability (Offences) Act is a 
dead letter. I would like to have from the 
Minister a categorical statement giving the 
figures of th_Wosecutions they have launched 
so far against violation of the Act and the 
number of convictions secured. 

The report of Shri Elayaperumal, a mem-
ber of the Congress Party, a former MP and 
member of this House, is damning enough for 
Government have to say what they have done 
with that report and what has been done to 
atone for the past failures, mischiefs and 
misdeeds in this regard. 

Then for doing good work for the back-
ward classes ,Harijans, tribals and adivasis, 
whom have they engaged ? White-collar 
Men! Can they not have people from 
among these communities for doing this 
work? No, they must have big brothers 
trying to do good to them ! 

The Harijans, the Tribals and the Back-
ward Class people are mostly landless pea-
sants. 

14.50 hrs. 

[MR. DEPUTY SPEAKER in the Chair.] 

The landlords come from upper strata. 
Unless there is fair distribution of land among 
them, unless they are given land to till the 
land and earn their livelihood, you cannot 
really do them any good which will be of 
lasting value. Today the Congress Party is 
a party of jotedars and it will never have the 
courage to bring in land reform measures to 
give the Tribals and the Backward Classes 
their own land to earn their living. The 
social welfare work that has been done during 
the last three years is so magnificient that I 
want to give you some figures. relating to 
West Bengal. I received these figures yester-
day from the Parliament Library. During 
1966-67, 2,550 males and 2,159 females 
committed suicide; that is a total of 4,709, 
During the next year, 1967-68, 2,770 males 
and 2,393 females committed suicide which 
totals upto 5,168. During 1968·69 the res-
pective figures are : 2,915; 2,478; total 5,393. 
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THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHR! GOVINDA 
MENON): Have you got information as to the 
months of 1967-68 when these suicides took 
place in Bengal? 

SHR! JYOTIRMOY BASU: I tell you 
that these suicides were due to social reasons. 
If I were you, I would rather hang my head 
in shame, instead of interrupting like this. 
Unless this Government gives a fair deal to 
the tribals, Harijans, Adivasis and other 
Backward Classes and discourages those . who 
are trying to vitiate that atmosphere and also 
bring in effective land reforms giving them 
land to till and earn their livelihood, there 
could be no lasting solution. That is never 
possible in my opinion by this Government 
which is run by jotedar Congress. 

SHRI SlDOA YY A (Chamarajanagar): 
The Commissioner for Scheduled Castes 
and Scheduled Tribes has been appointed 
under the Constitution and he has been 
invested with so many powers and responsi-
bilities. He had regional offices in several 
parts of the country till 1967. He has been 
invested with some statutory functions which 
he has to discharge under our Constitution. 
He has to collect data, study and evaluate 
them and make an assessment of the whole 
thing and thus help both the State and the 
Central Governments. For that purpose, 
it was necessary he should be given the 
field organisation, namely regional offices 
in various parts of the country. In 1967, 
the whole organisation was reorganised and 
alI the 17 regional offices had been abolished. 
The Department of Social Welfare had a 
Director of Backward Classes. He was 
elevated to the post of Director-General and 
the Deputy Directors and others were brough t 
under him. • 

This is a very important thing, because 
the Commissioner is the champion of the 
rights and safeguards provided in the 
Constitution for the Scheduled Castes and 
Scheduled -Tribes. There seems to be a 
concerted attempt on the part of the Govern-
ment to undermine these safeguards by 
taking away these regional offices under him. 
He was given the status of a head of depart-
ment. Now, today, he has got only one 
office at Delhi and he is reduced to the 
position of a head clerk of an office. If 

this is the position, you can understand 
how serious this Government is to safeguard 
the interests of the Scheduled Castes and 
Scheduled Tribes. 

Next coming to the Commissioner, 
I need not repeat whaL my friend 
Shri Thakur has already said. Here 
also there seems to be an attempt to bring 
a person who will perhaps be in support of 
the Government. Since 1950, the Commi-
ssioner for Scheduled Castes and Scheduled 
Tribes held an important status. He could 
criticise the Governments, both at the 
Centre and the States, and I think nobody 
in this House-I have been here for tbe 
last 12 years-bad at any time criticised the 
Commissioner for his opinions. But this 
time, they have brought in a Commissioner 
who is a retired officer. Even before he 
was appointed, my friend Shri Basumatari, 
who is the Chairman of the Parliamentary 
Committee, raised a point and said, here is 
a person who is a retired. officer and who 
has criticised the provisions of the Consti-
tution made for the Scheduled Castes and 
Scheduled Tribes. He raised an objection 
here, but the Minister at that time did not 
answer it, because he had perhaps no facts 
before him. Such a person has been appointed 
as Commissioner, and the moment we came 
to know that, we approached the Government 
and told them that this is not proper for _ 
them to do. But in spite of that, they 
appointed him. But what happened after-
wards? 

Last year, he submitted a paper to the 
National Integration Council, for the con-
ference held at Srinagar. At that conference, 
and in that note, he has given out his mind. 
Perhaps I will not be able to quote him in 
full; but if I dont do that I may not be 
able to do justice to the subject. The 
Commissioner for Scheduled Castes and 
Scheduled Tribes must naturally feel happy 
if the people become politically conscious 
and culturally conscious. But this Commi-
ssioner says : 

"At the moment there is a rising 
political and cultural consciousness 
among them which is the result of the 
provisions laid down in our Constitution. 
They have begun to feel more deeply 
than ever before that they are less 
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[Shri Siddayya] 
educated, less economically advanced, 
and in several instances, also less 
regarded with equality by some other 
sections of the population." 

He says that this state of affairs has to 
be corrected. He is irritated by the advance 
of these people, and he suggested three 
remedies. Which are those remedies? 
Educational, economic and administrative. 
In the field of education,-I am quoting him 
again: 

"In our educational policy, with refe-
rence to the !aller,"-that is, Scheduled 
Castes and Scheduled Tribes-"there 
has been a growing tendency to 
promote higher education, that is, at 
the college and some professional 
levels." 

He says all this education should be 
limited only to one or two per cent of the 
population, and then he goes on to say, why 
should these people ask for higher education ? 
He says: 

"It has been the experience of the 
writer that the demand for education 
among the Scheduled Castes and 
Scheduled Tribes is generally of a 
kind which will prepare them mainly 
for securing bureaucratic jobs. This 
has been the result of an official rule 
that a certain percentage is reserved for 
each of them by the Government 
(12! % in the case of the Scheduled 
Castes and 5% in the case of the 
Scheduled Tribes in new recruitments to 
official posts)." 

This is the very thing that has been 
safeguarded under the Constitution, in 
article 335. He opposes this. We submitted 
a memorandum-several MPs of this 
House-referring to this matter, to the 
Prime Minister, but no action has been 
taken for the last nine months. 

AN HON. MEMBER : He must be 
replaced. 

AN HON. MEMBER': Dismissed; not 
replaced. 

SHRI SIDDA YY A : There is another 
point. I want to prove this. Here is a 

gentleman who has no belief in the provisions 
of the Constitution. 

He must work within the framework of 
the Constitution and safeguard the interests 
of the scheduled castes and tribes. But he 
contrad¥:ts the whole provisions when says: 

"One of the complaints of leaders 
representing the scheduled communities 
has been that candidates belonging to 
these communities are not selected 
because the composition of the selection 
boards itself is not right. 

15 bours. 

They want representation of the scheduled 
castes on the selection boards. As a matter 
of fact, the Government has accepted the 
policy and they are I!iving representation to 
these communities on selection boards, but 
he is opposed to it. He says : 

"We have indeed to build up a civil 
service and an administrative apparatus 
which is fair, firm and completely non-
communal. And it should not matter 
even if all members of a particular 
branch of civil service happen to belong 
by accident to one single community" 

He only wants that it should be non-
communal and he does not care whether 
scheduled castes and tribes are represented or 
not. He says : 

"If the scheduled castes and scheduled 
tribes are becoming insistent today 
about the rights which have come to 
all through our Constitution, and if 
they snifer from a feeling of neglect, 
injustice or frustration when justice is 
not meted out to them fast enough "-

He does not want that Government 
should take steps at once, but he says : 

"good social workers must be sent all 
over the country to teach them what 
their rights are, how to use consti-
tutional remedies and the legal appara-
tus and lastly how to employ non-
violent technique when violence is 
likely to break out through impatience." 



257 D. G. (Deplt. CHAITRA 24, 1891 (SAKAl Social Welfare) 258 

This is the type of man who is being 
continued in this post. If the Government 
is not prepared to dispense with his services, 
if an agitation is necessary to make the 
Government do it, we are prepared to start 
such an agitation. 

The Department of Social Welfare has 
completely neglected the welfare of Scheduled 
castes and tribes. There are very well-edu· 
cat'ed Scheduled castes and scheduled Tribes 
lAS officers working in other departments, 
but their is not a single officer belonging 
to scheduled Castes/Tribes in this depart' 
ment, particularly in Delhi, which is in the 
key position. Posts are created just to 
benefit Individual officers. One officer who 
could not be accommodated in any other 
department found a place in this Department 
of Social' Welfare. A new post-Special 
Commissioner for Social Welfare-was 
created for him. The moment he managed 
to go to some other department, the post 
was abolished. This department has thus 
become the refugee of unwanted officers. 

ha ve nothing to say against 
Mr Govinda Menon who is a very able man 
and sympathetic to scheduled castes and tribes. 
But so far as Shrimati Phulrenu Guha is 
concerned, many questions relating to sche· 
duled castes and tribes are answered by her. 
Mostly the answers are vague, evasive, not 
to the point and sometimes portions of 
questions are left out completely unanswered, 
For instance, Unstarred Question No. 7746 
dated 3·8·67 tabled by Mr. Ram Charan 
consisted of 5 parts. Only 4 parts were 
answered and the fifth-the ~ ial pa  

was left unanswered. It can be verified 
from the records. . 

Government is spending a lot of money 
for the removal of untouchability, but it 
is not realised that untouchability is only 
an offshoot of the caste system of Hindu 
society. Unless the caste system is abolished 
I am sure untouchability can never be 
abolished from this country. But what 
has been done to abolish caste system ? 
Even though they have delivered so many 
speeches to the effect that caste system should 
be removed, nothing has been done in this 
regard. 

We have passed an Industrial Policy 
Resolution with a view to develop tbe country 

industrially. Similarly, we have passed a 
Scientific Policy Resolution to make scientific 
advancement in the country. In the same 
way, it is absolutely necessary that there 
should be a Social policy Resolution in wbich 
they must chalk out programmes as to bow 
to tackle this problem of castes. Unless they 
do it, any.amount of money spent on the 
removal of untouchability will be a waste. 
If the Government feel that they cannot 
deal with this problem, let them leave it to 
the public and social welfare organisations. 

So long as the caste system continues 
in the country, we cannot build up demo-
cracy. I am amazed when some members 
say that democr"cy has come to stay in this 
country. I am firmly of the opinion that as 
long as the caste system continues in this 
country, democracy cannot be built up. 
Many of the evils which we are witnessing 
in this country are, directly or indirectly due 
to castes. 

Many hon. Members have given their 
own comments' about the statement of 
Sankaracharya wberein he has said that 
untouchability is one of the basic tenets of 
Hinduism and no law can prevent a Hindu 
from practising it. It is a challenge not 
only to our Constitution but to our entire 
country. The least that the government 
could have done was to prosecute him. 

SHRI AMRIT NAHATA (Barmer): Sir, 
on a point of order. What have we got 
to do with mad men? Mad men like 
Sankaracharya and Golwalkar sbould be sent 
to the lunatic asylum straightway. They are 
mad people ..... . 

"11 ~ ~ ~ ~) 
~~, ~ffi UfoR, izm 0l1I01 
~ fif; it 1f1T" f~ 'fit ~ ... ~) ... 

"11 ~ SI1mT ~ ~) 

~ ~ ~ <mWr ~ rn, 
~ fl T~~ .. ~) ... 

"11~~~: mlffl:  
i :l1~ 1f1T" f~ m ~ ... ~) ... 
~ ~~o ~~ .. ~) .. 
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MR. DEPUTY-SPEAKER: Will you all 
resume your seats ? 

SHRI JOYTIRMOY BASU Golwalkar 
i. doing notbing except emitting communal 
poison .... ' .(Interruption.) 

~ iIT1f 5f1Iim ~: ~~
~, if ~ ~ l T  ~ ~ 
~~ ... 

'IT ~ II! : ~ ft:Iif ~ ~ 
f;T;; ~ : ~~  

~ iIT1f 5f1Iim ~ : ~ ;n;: 
~ ~ •• ~ ft:Iif '!lIT ~ ..... . 
~) ... 
SHRI JYOTIRMOY BASU : He is 

creating communal riots in this country per-
petually and tbe Congress Government has 
been tolerating it. 

~ "i" ~ ~:" ~) 
~~om ~ ~)  

SHRI J. M. BISWAS (Bankaura) : Sir 
the hon. Member bas used a term about 
Shri Jyotinnoy Basu which should not have 
been used. 

SHRI JYOTIRMOY BASU: Sir, on a 
point of order. I have been accused ..... . 

MR. DEPUTY-SPEAKER: Order, 
order. I am not prepared to hear any of 
you unless all of you resume your seats. 

SHRI J. M •. BISWAS : He must with-
draw it. He has called him ". 

SHRI UMANATH (Pudukkottai) 
Irrespective oC whatever exchanges take place, 
one may have one's own view but Shri 
Kachwai has called Sbri Jyotirmoy Basu··. 
That is on record. He. must whithdraw it; 
there is no question of an expunction. If 
be does not withdraw it, I will definitely 
raise a privilege motion. He must withdraw 
it. 

-n 8"i"'" ~: ~ ~
~, 3f1"<f ~ i\it omr m ffi ~ I ... 
~) ... 
MR. DEPUTY-SPEAKER: If one hon. 

Member,calls another hon. Member like that 
how could it go on record. 

-n 8"i" ~ ~ : arr'! lh:T ~ 
m <it" I if ~ f.rqr f.~. ? lfu ~ 
~~flf;~ ;;yri{ ;;y) ~ ~ 
fiI;it ~ ~ ~ ~ mit·· ~
"lR) ... 

MR. DEPUTY-SPEAKER: So Car as 
that is concerned, let him withdraw it. 

'IT O1lQ 5f1Iim ~: ~ 1 ~

~, 3f1"<f ~ <it" ~ ~ ~ fit; ~ m<m 
~~i .,.,.~  ~~~ 
m i "~~T if;f~1 ... ~
"lR) ... 

MR. DEPUTY-SPEAKER: There is only 
one way. If such epithets are used against 
eacb other, whether one is called the one 
or the other, they stand expunged. 

SHRI UMANATH: I raised the point 
of order specifically asking him to withdraw 
it. Now you are ordering their expunction. 
That is not the point. 

MR. DEPUTY-SPEAKER: In the heat 
of the moment he said something which 
should not have been said. I was persuading 
him to withdraw it and he was on the point 
oC withdrawal. 

SHRI UMANATH: He has not with-
drawn it. 

MR. DEPUTY-SPEAKER: I have already 
said that such epithets should not be used 
against any Member. 

'IT. f'i1' 'I!A ~ : arT'!" ll<:r omr 
m ffi ~ I if fiAT arq;jT om; ~ ~ 
m 1~  ? 

•• Expunged as ordered by the Chair, vide Col.·· ·260 
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MR. DEPUTY-SPEAKER: You first 
withdraw aDd theD argue; otherwise, DO 
argument. 

SHRI UMANATH: There is no questioD 
of aD explanation. If it is unparliamentary, 
it is unparliamentary. There is no question 
of explaining an unparliameDtary thing. I 
can understand a word which is not 
unparliamentary which could be explained. 
But to call someone" and then explain, 
nothing doing. 

MR. DEPUTY-SPEAKER: What he 
has said has nothing to do with Shri Jyotirmoy 
Basu. He has used the word DOt as a 
reply, in fact, to him. He should withdraw 
that. 

lilT ~ :;;r.q ~: GIl ~i  ~ ~ 
~mffi~  

MR. DEPUTY-SPEAKER: You must 
withdraw and withdraw it unconditionally. 

!5it ~1  :;r.lI' f ~ : it if ~ qffl 

'f1ii ~1 ? ... ~) ... ~ ~ rn ffi 
if m ~ lfT, 3FT<: ~ ~ rn ffi it m 
~ lT ~~l ... ~) ... 
~ ~ qrfur ~, fli<: it fcJqT 'Ii<: OJ:'lfT I 
... ~) ... 

MR. DEPUTY-SPEAKER: That has 
nothing to do with it. I will listen to Shri 
Tyagi about what another hon. Member 
has said. But so far as this word is 
concerned, you must withdraw it. 

SHRI JYOTJRMOY BASU; It was 
aimed at me. 

!5it f"1' :;;r.q ~: 3f!tl' 1:t<:1 qffl 

m<1 .. ~fl ;i if lll ~~  it ~ ofT 
~~~~ ;f.f;~ ij; i!1'<{ if i ~ 
~ I ~~~  ~ ffi it '11 fqqr 
"" 'i'lfT I .. ~) ... ~ ~ ;;ft 
~ ~ inn iR' if it .mt am: <r<T it if 
m~ I .. ~) .. ~ ~ ~ 
•• ffi it if ~ ** ... ~) . it 

~ fqqr 'Ii<: ~ ffi it m fcrqT 'Ii'<: 
OX'lfT I ... ~) ... itffi ~ f~ 
'Ii<: W m, iR' ij it w srrn ~ 'flIT 
.mt? ~ ~ . " ~ 1  ;;ft ~ 
~ ~, ** crT . itif m ~ 
... ~) ... 

SHRI JYOTIRMOY BASU: I said that 
Golwalkar is a person propagating commuDal 
riots and uDtouchability. 

MR. DEPUTY-SPEAKER: He has 
unnecessarily sparked off a controversy by 
using an expressioD which I have expunged 
from the records. 

SHRI JYOTJRMOY BASU: May I 
repeat what I said? 

SHRI UMANATH: The maiD issue was 
raised from that side and then they were 
shouting back. What he was sayiDg had 
nothing to do with the word ". He was 
makiDg his own political issue. Then, Mr. 
Kachwai called him as .", •• and aU those 
things.- That is on record. What he tried 
to explain was the other poiDt. Let him 
first withdraw it and then explain it. 

MR. DEPUTY SPEAKER: Lot him 
withdraw and then I prooeed with the 
debate. (Interruptions) I think, goodsense 
is not going to prevail. Whatever expre-
ssion he has used will not go on record. 

SHRI UMANATH: If he is not withdra-
wing, then I have got a right to move a 
motion of breach of privilege against him 
for having called a Member here as" aDd 
as ". If you expunge that word, I have 
DOth in, on record to bring a breach of 
privilege motion against him. 

MR. DEPUTY SPEAKER: I am not 
going to reconsider my decision, OD this. 

SHRI UMANATH: It is not a question 
of reconsideration at all. . You cannot 
suppress my right. My point is this. The 
word went on record and, on the ·basi. of 
the record, I raised a point of order and, 
on the basis of my point of order, you 

•• Expunged as ordered by the Chair, vide col ... 260. 
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[Shri Umanathl 
directed him to withdraw the word. Now, 
after all these things, you cannot say that 
the word should be expunged. On the 
basis of the record, I raise a point of order 
and, on the basis of my point of order, you 
direct him to withdraw the word and he 
refuses-leave it to himself. It is my right 
to move a breach of privilege motion against 
him on the basis of the record ... 

AN HON. MEMBER: The Chair has 
already given the ruling. 

SHRI UMANAtH: It is not a question 
of ruling at all. It is a question of my 
right as a Member. You cannot suppress 
my right. 

MR. DEPUTY SPEAKER: I know the 
procedure. When you raised a point of 
order ... 

SHRI S. M. BANERJEE: I rise on a 
point of order. 

MR. DEPUTY SPEAKER: Mr. Banerjee, 
I am replying to his point of order. You 
know the procedure better. Please resume 
your seat. Mr. Umanath raised a point of 
order when he used a certain expression. 
I requested the hon. Member to withdraw 
that. He pleaded with me. We have 
interrupted the proceedings for 10 minutes. 
I thought, to proceed with the debate, the 
best course was not to put these expressions 
on record. So far as my order of not 
putting these expressions on record goes, 
it stands. It will not change. There is no 
point of order on this. 

SHRI S. M. BANERJEE: Will you 
allow us to call them •• and ..? I call 
them·· and ... (Interruptions). 

MR. DEPUTY SPEAKER: When we 
owe an a1legience to the Constitution, it is 
nobody's privilege to call any Member like 
that. It does not, in any way, add to the 
dignity of the House. . I pleaded with him. 
It is entirely wrong on his part to say that. 
It does Dot add to the culture which he is 
supposed to represent in this House. It is 
ablolutely wrong. 

11~o ~o ~ (TIT) : ~~~ 
~,~m ~~;m  ~~  
~ 1 : ~ ~ ~ f'" ~ ~ 
am:m:~~ ~~~~ 
~ srN.n " ~ f'" ~;;f  ~ 'f>T 
~f.f;m~~l fTam:m: ~ 
~ ~ am: ..". f'" ~~ fcrqr ..-if lR: 
~~li ~~T~1 if;o;rn ~ 
~ .;~~f~T~~ I 

11p"" ~: ~if ~ 
~ m: it ~ ~T ~ ~ T I 
... ~) ... it ~T ~ W ~ip.f 
if~~ ~ I. .. ~) ... 

MR. DEPUTY SPEAKER: As Mr. Joshi 
has sugested. let him withdraw it. Mr. 
Ram Avtar Shastri may also withdraw it. 

1 f ~~ ):~ 

~, ~ it 'flIT ~ ~ ? (Interruptions). 

SHRI J. M. BISWAS: I have DO objec-
tion to withdrawing if I have said anything ... 
(Interruption) 

MR. DEPUTY-SPEAKER: Whatever 
words you have used. 

SHRI J. M. BISWAS: What actually I 
have said, I should know. 

SHRI SURAJ BHAN (Ambala): He has 
not got the courage to teh the truth. ~. 

'1rof) 

"" BIll1\' ... ~ : 3!'tI': it fifqT 
..-if rn, eft ~ ~ f1Iqr ~ ~ I 

MR. DEPUTY-SPEAKER: There should 
be no condition for withdrawing. That is 
not good. Mr. Joshi has already appealed-
I would also appeal-that both of them with-
draw; What he said, I could not hear. 

15ft ~o ~o ~ : 1ro If>WIT ~ ~ 
f" ~ l T..".~~~i  am:~~ 

•• ExPUDlled as ordered by the Chair-vide col ... 260. 
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ir.ff if ~ ~  if ~ ~ ~ "Tf" 
it" I 
- "" ~ "lITof ; mro;;iT if ~ ~ I 
~) 

SHRI J. M. BISWAS: I have no objec-
tion to withdrawing anything. I have not 
said anything Iilee that. Still I withdraw. 

MR. DEPUTY-SPEAKER: Mr. Banerjee, 
you should also withdraw. 

SHRI S. M. BANERJEE: I cannot speale 
unless you sit down. 

SHRI UMANA TH: He wants to respect 
the Chair. 

SHRI S. M. BANERJEE: In the heat of 
the moment I told them that they are •• etc. 
But, after investigation, I have found that 
they are not. 

~ aft" lflfim !'IfI1ft ; ~ ~
~, 1f ~ ij; fll ~ ~ f.T~ ~ 
~, 'TV<! 1f ~ ar<m' ~ ~ f'I; w 
~if~~~i ;~iffiT 
ij;mif'" 

~ ~ ifT'r ~~) it ~ ~ iffiT 
~  

~ 8l1lf lfImi\ !'IfI1ft ; ~i 'Ii (I "'114 <>f\ ij; 

m if ~  ~ 'fI1T<'r, ~ ~ ~ 
~ .i)<;Iql<1'1i( ;;iT 'liT :r.rij; m"1 ~, ~ 
m ~m mlR am I 1f ~ t f'I; 
~ ~;: : . i ;, arq;ft 'lTif am: arq;ft 
~" : T ij; ~ ~ m ~ am wi\' 
~ ti, 'Ii'tt 'liT ~T, 1f ~ ~ ~ t 
f ; .i m~;;iTi ;~if ~ 

m iT~,~~~~ 1'fS-
~ ~ I aNT m "1l1f l~ ~ if ~ ij; 
'l'm' 'liT f~ ~ifTl T, ~ 1f ~ 
~~~~~ iT~ 

~ 3{TlfT, W m 'liT ~~, ~ ;;it 
~~ ~~, ;;riI"Cfiji'it qmr 

~~i ifi fi i ~ ~~ ~ ~i ; 

~ m- m~, ~ "f<=rif ~ ~ I am 
~ it ~ lfm!' f.rm:tJ; I ;;it ~ ~ 
~i ~lfm ~ I 

..n ~ ~ ; 3fI'f tJ; ~ arr<!i 
~ I ~ amit ~ ; ~ f~, ;;ro 
~ m~1 

MR. DEPUTY SPEAKER: Let me dis-
pose of one point of order. 

""~~;i m~ ~ iT 
~~~am: m ~~~~1 

MR. DEPUTY SPEAKER: Mr. Siddiah 
was arguing that Purl Shankaracharya should 
be prosecuted forthwith and he was within 
his rights absolutely. Let us remember one 
thing. However high he may be in a parti-
cular religion or in pulpit, whatever it is, if 
he were to touch the feelings of a section of 
the society, there is bound to be reaction. 
Therefore, Shri Siddiah was perfectly within 
his rights. 

""~ ~ ~):m :  ~ 
~~i ;m"1~1 

MR. DEPUTY SPEAKER: Mr. Nahata 
went a step further. It shows, in this House _ 
one point should be remembered that heat is 
generated whenever a question of certain 
religious sanctity given to the caste is raised, 
because there are number of representatives 
here. As he has argued just now, whatever 
you say, so long as custom permits. we have 
no other go, but we have to struggle for it. 
If he were to say instead of prosecution--<Jf 
COU"", as a Member of Parliament he had a 
legal remedy and he suggested that legal 
remedy-put him in detention, that would 
have been a different thing. He need not 
have drawn Guruji. Just now nothing was 
reported so far as Guruji is concerned. I 
would like to ask Mr. Nahata with all his 
feelings about these people who are held in 
high esteem in certain quarters, not to bring 
in individuals. 

SHRI SHEO NARAIN: They are not 
individvals. They are leaders . 

•• Expunged as ordered by the Chair, vide." ·Col. 260 



267 D. G. (Deptl. APRIL 14, 1969 Social WeI/art) 268 

..n aft1f.p;m ~ : iru ~ 
if;.m:if~~ l arT<:o ~o ~o 
ij; 3f6lrlff, ..n 'n<'l'll<'l'l><;;ft if; ~"" it 
l~lff~~o.fi~if; 

f.rt!: ~ ~, V!if.t 'ii<'l'll<'llf>(, arT<:o ~o 
~o if; 3f6lrlff if; f.rt!: ~ t I 

SHRI AMRIT NAHATA: The demand 
for the prosecution of Puri Shankaracharya 
has been voiced from various quarters in this 
House. But at present there is no law taking 
cognisance of incitement to or preaching of 
untouchability. I have also read in the 
morning newspapers that the untouchability 
law may be amended so that such activities 
may be covered. )10 sane person today in 
this country ... 

MR. DEPUTY SPEAKER: That I have 
explained. 

SHRI AMRIT NAHATA: As for Guru 
Golwa1kar I am confident that he is a cham· 
piOIi of so-called Caste Hinduism which so 
long as it persists will also lead to the 
continuance of untouchability. I can produce 
speeches delivered by Guru Golwalkar in 
which he has preached caste system. He has 
supported caste system. 

MR. DEPUTY SPEAKER: You must 
remember one thing. When this question 
was raised, the leader of Jana Sangh made a 
forthright statement on it and he condemened 
it. But now a certain section of the group 
holds him in reverence. Why unnecesoarily 
disturb that 1 Whatever be his views, they 
are not before us just now. No reference 
was made to it by Mr Siddiah. The best 
.thing is to avoid it. I will resquest you that 
80 far as G1!fuji is concerned, avoid it. That 
is enough. 

..n ~ ~ ('fRTl«ft): 
~ ~,i  ~ flr.ffit ~ t 
f.I; ~ ~ ~ ~ orroft 'r"! ~ aiR 
~ ~ ~ m ~if~m~.if " 
~if ;r ft;r!:rr ;m:,m ~ ~ 
amm: 'R iIT'f ~ ~ ? 

MR. DEPUTY SPEAKER: I have not 
said that. Their views are not before the 
House just now. Why refer to that? 

~~~:~~, 
iru "'WIT ~ t fiji ~ .. 1~ .. <'I1 it ~ 
if~~~ I ~;ffi~mi ~  
~ arrqif; T~ ~if : ~ W ~ I'" 

( ~) I m iru "'WIT ~ t f'l> arr:r 
~ a f~ if>T ~ Ufcr ~ ~~ i!W I • 

MR DEPUTY SPEAKER: Mr. Jadav, 
you may please resume your seat. You 
have not followed and you have not under-
stood what I have said. I have already said 
this. No man, however high or mighty he 
may be, can try to disturb the susceptibilities 
of certain sections of this House. If he 
does that, his name is bound to occur here 
and he is likely to be criticised and he does 
not enjoy that immunity from criticism. I 
have already made that very clear. Where 
is the point now? About Mr Nahata. I 
asked him only one thing. The name of 
Guruji was mentioned. There is a Section 
or group of this House who consider and 
hold him in utmost reverence. If one were 
to say caste system is immutable. it is sanc-
tioned by religion and all that, somewher.:, 
in that connection one could have brought in, 
but just now, at least as far as I am concer-
ned, nothing is before me. Therefore, please 
exclude that part. Other things may be 
said. 

~~~:~lff~,1l;i i 

~ lfm~~ l 

SHRI AMRIT NAHATA: J bow down 
to your ruling. But, I must know which 
party here is connected. Is Mr. Golwalkar 
a member of any political party represented 
in this House? Then, Sir, how do I know 
that a reference to him injur.:s the susceptibi-
lities of any section here? (Interruption) 

lT~~:~~ ~ 
6"if> ~ if>T ~ fffi t, ~ if 40 .~ 
<'fT<if if; ;;r;;r;mr "" ~ ~ ~ t I 
~ fur.mI; ~ ~ ~1l;1 ~i i;  
~ <% ~ .nW'll<'l'H if>T ~ t, ~ 
~ ~ \jflfurif if; ~ if>T 1f.t <:;fAT 

.rnr 00 ~ I arr;;r it ~ <mr 'IT'Ii "'WIT 
~  I it '¥ ~ ~ 11f.t arf.f ~ 
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if;~ i ~~i m~,~ ~ 
~ ~ it ~ GfTlIT 'fllT I if eft am:: 0 ~ 0 

~o ~i  ~ ~ ~, if il~ 
meft t, if ~ ~ 'PT ~ ~ I if 
~ mm<m: ~ am ~ l" T I ~ <mr i'fit 
m~~~~~ ~ l~
'R if; f~ ~ ~ fllT~. ~ ~ ~ I 

~ if; fl§fm'li ~ v.rr ~ I if 
1f"f' if; fu;;rrq; ~ am ~ if; ~ ~ I 

il~i f~~ : ~ ~ ~ 
;;rr ~ ~, ~ fu"lfr ;;rr;rr ~ I 

MR. DEPUTY SPEAKER: Whatever 
views Mr. Golwalkar has expressed, his 
ideology, RSS ideology, and all that, has 
nothing 10 do, it has no reference directly to 
the caste. Therefore, because he is not a 
Member of the House ...... (Interruption) 

SHRI SHEO NARAIN : Are you curtail-
ing or restricting the freedom of speech 
allowed here? Are you denying the freedom 
of speech of Members? 

MR. DEPUTY SPEAKER: I am not 
doing it. There is no Question of restricting 
the freedom of speech of Members or of 
this House. On the contrary, I give full 
freedom. But, one thing must he remem-
bered, that freedom should be exercised with 
caution, because we are in a privileged posi~ 

tion and a protected position. That is all. 

l )m~: am::o ~o ~o if; 
fm:~,~ ~) .1 

SHRI AMRIT NAHATA: If I am to 
exclude the name of Golwalkar on the ground 
-as you mentioned-that it hurts the sus-
ceptibility of a section of this House, then I 
should know which is that section of the 
House whose susceptibility is hurt or which 
is that Party? Is Golwalkar concerned with 
any political Party Here? 

Jlft aft1\" SI1mT ~ : ~" ", ~, 
~  

1 ~ ~ ~:~ ~ ~ 
3TT'Iif; m;f.f I 

SHRI AMRIT NAHATA: Is Golwalkar 
an' office-hearer of the Jan Sangh Party ? 

-n ~ m iI'mt (m<rnr) 
~ l~,~" f ~ ~~, 
iru tlfl"ltc am; arm: ~ I 

MR. DEPUTY SPEAKER : I am aoing 
to permit you ...... (Interruptions) 

SHRI AMRIT NAHATA: May I quote 
a quotation of Golwalkar (lnt.rruptiDns). 

MR. DEPUTY SPEAKER : I do not 
know whether he is officially a member of 
any Party. I do not know that. But if 
any reference to him offends the feelings of 
a section, then please avoid that ... (Interrup-
tions). 

SHRI SHEO NARAIN : He has a right 
to quote. Are you killing our right to speak 
in this House ? 

SHRI IAGANNATH RAO JOSHI: On 
a Point of Order. 

MR. DEPUTY SPEAKER: There is a 
Point of Order. 

SHRI JAGANNATH RAO JOSHI ; It 
is not a question of hurting religious susccep- -
tibility or any such thing. (Interruptions) 

~ ~, ~  ~ ~if@  
~~ ~ R' I ~ "IliI,,+m< f.!im 0l:J"f.Rr if; 
f~ 'PT ~ ~ ~~ ~  ... 

~) I f.!im mqr it ~ i1T ~ 
~ m f'l'm: ~ if, ~ ~ <mr 
~  

SHRI SHEO NARAIN : You ate killing 
our right in this House. 

SHRI JAGANNATH RAO JOHI: 
~ ~, it;raTifT ~ t f.I; f~ 

~~~ ~~~ 'PT ~ 
~, ~ ~ 1fTlI"IT ~ I "IliI'AIfl'f>< ~ 
ifT'f <'!TifT ~ T <mr if@' ~ I You have to 
accept us as Hindus. It is we people who have 
to fiaht with because we are Part and parcel 
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[Shri Jagannath Rao Joshi] 
of the Hindu society. You are all following 
a path of escapism and you are not Hindus ... 
(Interruptions) ~ m fiRlif ii1t 
~ <'IRT tf<'rn ;ncr ~ 1 ~ f fl f ~, 
~ lf l 1i1 1"lim~ ~ 1 ~)l 

MR. DEPUTY-SPEAKER: I have ruled 
it out. Mr. Kachwai. will you please resume 
your seat 1 

SHRI VASUDEVA NAIR (Peermade): 
Mr. Deputy-Speaker. Sir. when you said that 
Shri Nahata should not bring in the name of 
Guru Golwalkar. actually some of us were 
worried because. there was a real occasion 
for referring to that 'name in this very House 
a few days back when some question was 
raised during Question Hour regarding the 
activity of the R. S. S. I put a question to 
the Home Minister whether his attention was 
drawn to the recent statement made by Guru 
Golwalkar in Emakulam and many other 
places upholding Chaturvarna and whether 
his attention was also drawn to the demonstra-
tion held by harijans in a place near Nagpur 
when the Home Minister came out saying 
that he knew all about these things and that 
he condemned that statement and said that it 
was unfortunate that Guru Golwalkar was 
going about and making such a statement. 

So, the Home Minister himself had to 
come out on the floor of this Parliament 
against that statement made by Guru Golwal-
kar who may be respected by quite a few 
sections of people in this country. When 
he himself made that statement, you cannot 
expect the Members like Shri Nahata to 
refrain from referrinl to it. 

MR. DEPUTY-SPEAKER: Mr. Nair. 
you have not foUowed. Please excuse me. 
He has used the word 'lunatic'. The 
objection was rasied when he called him 
'lunatic' if I have understood him corre-
ctly. 

~)~~:~~,~ 

have no objection to his reading that-it is 
bound to come here if a statemenl is quoted 
here. He has condemned the statemenl of 
Golwalkar. But when he is called 'lunatic' 
it is not good. 

SHRI K. LAKKAPPA (Tumar) : Mr. 
Deput¥-Spealr.er, Sir, I now rise on a point 
of orllcr: 

MR. DEPUTY-SPEAKER: Let him first 
conclude. 

SHRI AMRIT NAHATA : The hon. 
Member, Shri Joshi wanted me to withdraw 
the reference made to him because that hurts 
the feelings of the people. 

MR. DEPUTY-SPEAKER: You please 
refer to that statement. 

SHRI AMRIT NAHATA: A question 
was put to Shri Golwalkar and this is what 
he said: 

~~~)~ 

sw.f :-'l'IT ~ ~  ~ a ~ if;T 
~~  

~) ~: m ~ 'fWf ffi ~ 
~.~ ~~~ ~ 
einid\l(<1"i ,",!quf ~ ~ ~ 
~~. ~ ffi ~~ a ~
~ ~ "lit Il'mrn mm <n1 ~ 
~ ~ ~ lfn:1Jf ~ ~i" 
an;;r m ~;; T ~~  <f.,f'ld 4l"AT ~ 
ffi '!Of: ~ ~. 

SHRI JAGANNATH RAO JOSHI : I 
now rise on a point of order. I think he 
has not understood the Marathi language be 
cause that term ~o f is a scientific system 
of a social order. It reads ~  and 

~ ~ 'FT mor ~ ~ am: MR. DEPUTY-SPEAKER Will you 
~ sr.fR: ~ ~ ~ ~ ~ I please resume your seat ? 

MR. DEPUTY-SPEAKER: Mr. Nair. SHRI JAGANNATH RAO JOSHI: I 
Ihe controversy started with this when he have not finished what I wanted to say, 
read the statement of Guru Golwalkar. I (Interruptions). 
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MR. DEPUTY·SPEAKER . Guru 
Golwalkar said in that statement tha't it was 
God·ordained. 

SHRI JAGANNA TH RAO JOSHI : 
When a question was asked as to what the 
term ·Cha!urvarna' means in a scientific way, 
he said that. Otherwise, who should bother 
about it. But this had nothing to do with 
untouchability. 

MR. DEPUTY·SPEAKER : Now. let 
us put an end to this. Mr. Nahata, if you 
had read out this interview and argued, I 
would have had no objection. But, before 
that, you used the word 'lunatic'. That part 
was the most offensive to a section of this 
House. That word you withdraw. 

SHRI AMRIT NAHATA: If I have to 
withdraw that word, it will hurt the susce-
ptibilities of all the citizens of this country; 
more than the Members belonging to the 
Scheduled Castes, it will hurt the feelings of 
other Members. 

SHRI JAGANNATH RAO JOSHI : 
Unless we observe some dignity and decorum 
in this House, I don't know what will happen. 
We are also capable of using any such 
words. The English dictionary is not lacking 
in that. But. we have to maintain some 
dignity and decorum. If we allow this 
where will we go ? ' 

SHRI J. B. KRIPALANI (Guna): Sir, 
a point of order hasbeen raised and you have 
to give your decision only on that point of 
order. You have to decide whether it is a 
point of order or not. 

MR. DEPUTY·SPEAKER: Acharyaji, 
I have already ruled that, if a section of the 
House feels offended, if the feeling of a 
section of this House is offended by the use 
of such a word, that should be withdrawn. 
I requested Shri Nahata to withdraw the 
word 'lunatic' which he used. That is my 
decision. The word 'lunatic' used in conne-
ction with the Guruji must be withdrawn. I 
entirely share your feelings. 

SHRI RANDHIR SINGH: Karpatraji 
and the Sankaracharya of Puri are mad 
people. 

SHRI N. K. SOMANI: Since you have 
given the ruling, instead of allowing all the 
hon. Member to enter into arguments, the 
ruling of the Chair must be made to prevail. 
You have given the ruling already to the 
effect that the hon. Member, has to with-
draw the expression he has used. You have 
to clarify this to the House. 

~f ~ ~:~am: 
~l ~~ '1111'<'1' ~~~ 
~i ~"lTaf ~~ ~fif T 
ifi"m ~ I 3l71': ~ ~ ~ ~ 
ffi~~~1 

MR. DEPUTY·SPEAKER: We have 
already wasted 40 minutes on this. Mr. 
Nahata, are you going to withdraw that 
word or are you going to challenge my ruling? 
I have said that any word which gives offence 
to a section of this House should be avoided. 
I requested you to withdraw the word 
'lunatic' which you used. 

SHRI TULSHIDAS JADHA V : Point of 
Order, Sir. 

MR. DEPUTY·SPEAKER: You please 
resume your seat. [ have given the ruling 
that this word must be withdrawn. I want 
Mr. Nahata to withdraw this word. 

SHRI AMRIT NAHATA: Before 
withdraw that word, I must be allowed to 
explain. 

MR. DEPUTY·SPEAKER : No explana-
tion is needed. 

No more explanation now. 

SOME HON. MEMBERS 
drawal (/IJIerruptions). 

No with-

SHRI N. K. SOMANI: He has to with· 
draw it. 

~, fA .... ~ : 11;'1' fiI;re 'fili:-
qr{ ~ ~ 3l71': ~ m;r ~ ","tit I 

SHRI P. K. DEO (Kalahandi) : Has be 
withdrawn it 1 
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SHiu RANJIT SINGH (Khalilabad): SHRI TULSHlDAS JADHAV On a 
Words have unnecessarily been used. point of order. I want your ruling. 

Now that you have given your ruling, 
they have to be withdrawn. 

MR. DEPUTY·SPEAKER : If he does 
not withdraw, I will have to take the next 
step. There must be some order in the 
House (Inurruplions). 

SHRI SHEO NARAIN : Please control 
the House first. 

MR. DEPUTY·SPEAKER : You control 
yourself. 

SHRI AMRIT Nt\HATA : A hundred 
years ago there was a scientist known as 
Bruns. He said the earth moves. The 
Christian inquisitionists asked him to recant. 
He withdrew it; still the earth moves. I 
withdrawn it. 

MR. DEPUTY·SPEAKER 
withdrawn it. 

He has 

~ ~ ;n1!f : On a point of order. it 
~ ~ ~ ~ ~ I f ~ finft anem: 
:~;a; ~~ @ ~ mr ~ 

anem: ~ am: it ~ ~ i ~  ~ I 

~fp~:~~~~ 
'fit ~ lI'm'I¢it ~ ~ '!i6T qlfT 'I . 
15.53 brs. 

[MR. SPEAKER in the Chair] 

MR. SPEAKER : Hon. members will 
resume their seats. 

Shri Shambhu Nath wanted to raise a 
point of order. 

MR. SPEAKER: That is over now. ,Do 
not take it up. We have already wasted 
more than 30 minutes on this:' Let us not 
raise any point of order. Shri Siddiah will 
continue his speech. 

MR. SPEAKER : No point of order 
now. 

fT~~:~~, 
lfTif~fi ;~~~if~ ~ 
Sf'Ii<: ~aT ~ ~ ~ ~ f<;r'pml'ti ~ am: 
m ~ ~ m <f1<'lT at1T<: ~ 
~ if m ;:rnr 'fiT '34. cr 'Ii't, nrn ~ 
fi f ~~~~~, i  ~ ~  
iJ'ti ~ , fit; ~ <m:tJT ~ m m 
~ :~~o il  ~ ~ if 
'fit <In: ~ ¢it ~ ~~ l'fttft ~ 
fuif a ~ ~ ~ lTit am: it;f ;a;r 
n: ~ f.f;lrr <r.r 3l1'Vf ~ f.t; 
~ if ~ 3jiJQIF<1414,fl ~ ~ ;a;rif 

~~ ~a m ~~ : 
~~ifl~~ Tf li 
f. ;~~fm~~~~ ~ 

~ fuif ~ qrftrn fuit ornl' it ;;n;r-rr 

~~ f.t; "3'f'IiT ~ ~ ~ iJ'ti 
~ , I 3ll'f ~ ~, 3ll'f WIT 'IiToi; ~ 
mii"~~ i~ f li ~ .nlTT 
~~if~~1 

MR. SPEAKER : That is closed now. 
After all the Deputy Speaker has given a 
ruling. When he is in the Chair, he gives 
raling and that is a ruling. 

SHRI SONAV ANE (Pandharpur) : On 
a point of order. The point is whether 
under the Rules of Procedure, a defamatory 
word or expression such as a lunatic or a 
mad man is' not unparliamentary. It may 
be used by a particular person who feels 
very strongly about a particular matter. 
In that context would it be right for the 
Chair to bring this word within the ambit 
of unparliamentary expressions? . 

Hereafter anybody who i. using the word 
lunatic will be asked to withdraw it and 
it will not go on record. 

MR. SPEAKER : If everyone of you 
get up like this on the same point, only 



271 Cossipore firing - CHAITRA 24, 1891 (SAKA) and West Bengal Strike 
(Dis.) 

278 

the proceedings will be delayed. He raised 
the same point; you have also raised it. It 
is not a question of my giving a ruling. A 
gentleman who was OCCupying the Chair 
had given a ruling.- Am 1 an appeUate 
authority on this matter ? The question is 
not whether it is unparliamentary or not. 
I am not going into the merits of it. Some 
body used a certain expression against the 
Prime Minister two or three days back. 
The question was not whether it was unparli-
amentary. I said that it was not proper 
and fair; it was not a decent language and 
I got it expunged on that day. My friends 
tbere ought to have been angry. When we 
use strong words, we must be careful. 
While the Deputy-Speaker was in the Chair 
he has done the same thing. Let us forget 
about it now. It is 4.0' clock. Mr. Siddayya 
may continue his speech afterwards. 

16 hrs. 
DISCUSSIONS Re: DEFENCE MINI-

STER'S STATEMENT ON FIRING ON 
GUN AND SHELL FACTORY EMPLO-
YEES AND HOME MINISTER'S STATE-
MENT ON STRIKE IN WEST BENGAL 

AN HON. MEMBER: On a point of 
order. When Mr. Kachwai tried ... 

MR. SPEAKER : I have gone to the 
next item. It is now 4 0' clock. Before we 
begin the discussion about West Bengal, 
may I appeal to all hon. Members on both 
sides of the House to kindly listen to me._ 

There is rather a reasnn for excitement. 
but I would request the Members to be calm. 
Let us hear the speeches on both sides, on 
both the issues. Let us not get. excited and 
begin shouting' at each other. After all, 
Parliament is a forum where you will have to 
hear whear whether you like it or not. 

The time is also limited. But the begin-
ners-'both of them-will have 20 minutes 
each. After that, each party will gets its 
due time. One party gets eight minutes; 
Swatantra, six minutes; Communist (Marxist), 
four minutes; SSP, four minutes; Unattached 
10 minutes. The Congress gets about 37 
minutes. This is the time. The Minister 
also' must get some time. The 37 minutes 
.<:Xclude the Ministers time. One or two 
minutes or even five minutes may be exoee-

ded; I can understand that. But if hon. 
Members go on exceeding the time, tbat 
may not be correct, and I do not like to 
ring the bell. It is not good. 

SHRI S. M. BANERJEE (Kanpur) : The 
Home Minister is not here. 

AN HON. MEMBER: He is coming. 

MR. SPEAKER: So, do not put me to 
an embarrassing position of ringing the bell. 
I am sure senior Members are going to 
participate in the debate today. Do not put 
me in an embarrassing position of ringing the 
bell. We should go ahead While an hon. 
Member makes a speech or an hon. Minister 
makes a speech, please do not go on interrup-
ting and shouting. It would not help us to 
have a decent debate here. Mr Banerjee, 
you are not speaking, I think. 

SHRI S. M. BANERJEE: I just want to 
make a statement. Unless I move-

MR. SPEAKER: There is no motion or 
anything here. If you are surrendering your 
time and your chance of speaking on this-

SHRI S. M. BANERJEE: I have given 
you in writing also. Since I have already 
expressed tbe resentment of the people against 
the firing at Cossipore and have expressed 
myself On the rather mischievous statement 
of the Home Minister, I would request you -
to give my time to my leader, Shri Dange. 

MR. SPEAKER: Yes, Mr. Dange. 

d ~  S. A. DANGE (Bombay Central-
South): Sir, I do not want to take too much 
time of the House on this subject. But it is a 
very serious happening that Home Minister 
should make a statement on a subject whose 
importance at that time was not so magnified 
in the people's minds. So, first, I would 
request you and the House to consider what 
the position was. 

There is a factory under the Central 
Government. Certain people are not rein-
stated in spite of' the Home Ministry'S 
directive that tbe victimised people of the 
19th September strike should be reinstated on 
certain conditions. There was an agitation 
outside the gate of the factory, A little 


